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THE HON'BLE MR.B.N.JAYA SIMHA; VICECHAIRMAN 
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ORIGINAL APPLICATION N0.310/87 

COUNSEL FOR RPPLICANTS 	MR. 6.RAFCHANDRA RAO 

COUNSEL FOR RESPONDENTS: MR. P.UENKATARAMA REDDY, S.C.?or Rlys 

ORDERS OF THE TRIBUNAL 

The applicants in this case were promoted as 

Chargeman 'B' on ad hoc basis in the\yeam 1980 and 1981. 

According to them, their seniority vis-a-vis that of 

direct recruits has not been finalised and published. 

In the mean time, the vacancies in the grade of Charge-

men 'A' arose and persons who had been directly 

recruited theugh jun±as Chargeman 'B'subsequent to 

the applicants have been 	promoted by an order dated 

11-6-1985. One of the applicants, viz. Mr. Balakrishna 

made representation on 29-7-1985 to the Dy.Chieff Mechanical 

Engineer, LAdS, Guntupalli to which no reply has been 

given by the Railways. He along with other applicants 

also staSd_Ato have submitted representations to the 

authorities. 	The applicants seek the following reliefs 
ti 

"9. In view of the facts mentioned in para 6 above, 

the applicants pray that this Hon'ble Tribunal be 

pleased 

to issue an order or directions directing 

the respondents to reckon the seniority of the 

applicants in the post of Chargeman 'B' from the 

dates of their initial promotion to the said posts 

in the years 1980 and 1981 with all consequential 

benefits of further promotion to the rext higber 

posts; 

to declare the applicants are deemed to 

have been promoted to the next higher posts of 

Chargeman 'A' in the scale of pay of R.550-750(RS) 

contd. .2 
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with effect from 1-1-1984 when their juniors 

were promoted to the said posts with all conse-

quential benefits including arrears of pay; 

3. to direct the respondents to prepare 

and publish the combined or common seniority 

list of Chargeman 'B' of direct recruits and 

promotees duly reckQning the seniority of the 

applicants from the dates of their initial 

promotion to the posts of Chargeman '8' against 

regular vacancies. 

2. 	We have heard the Learned Counsel for the 

Applicant and Mr. P.\Jenkatarama Reddy Standing Counsel 

for the Railways. The 

.za-Lsad by the Learned Counsel ft—the--A-p-.l-ie&ttt I.cr-CA 

(> The chargernan 'B' posts have to be filled 

by direct rectuits (50%),  by promotees (25%) 

and by intermediate apprentice mechanics (25%). 

The filling up of posts by direct recruitment 

was delayed and ad hoc promotions were made 

jithout 	following the above quota-system 

- 	 and such filling up of posts by promotion went 

on. When the direct recruits were recruited, 

the promotees had been working as Chargemen B' 

on ad hoc basis for quite a long period. However, 

when promotions to the posts of ehargeman 'A' 

'tiere made, direct recruits alone were considered 

for promotion. The applicants contend that their 

seniority should be reckoned from the date they 

were promoted on ad hoc basis. 

contd. .3 
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It is seen that the applicants are contesting the 

promotions made on the ground that a propeL' seniority 

list has not been prepared and that they have not 

been given opportunity to represent against that 

seniority list. The applicants' representations 

also have not been disposed of. The relief sought 

4 for can be met by directing the respondents to 

publish the seniority list after giving the appli-

cants opportunity to represent in the matter. 

We, therefore, direct the Respondents to publish the 

seniority of Char ernen 'B' grade and giveR an oppor- 
\4, a 

I  P,P[jC&.R 	Ck't4CttMJ4c"-d1Ut 	 I 

tunity to all concerned[to represent against this 	- 

&& 	" 
draft list and thereafter finalise the lists  The 

applicants will be at 1ibert to make their repre- 

sentations including ,the contentions 	. they have 

made in this /pplication, to the Respondents, while 

submittin4 their representations on the seniority 

list. The Respondents will complete this process 

within a period of two k months from the date of 

receipt of this Order. 

61  
3. 	It is further ordered that as a result of 

finalisation of the seniority list, if the applicants 

get higher places via-a-via direct recruits, they 

tLte be entitled to consequential promotions and 

other benefits from the date they became eligible 

to such promotions. If the applicants are eligible 

for promotion even according to the present 	 tA k,t. 

seniority list, the Respondents should consider them 

il 

contd. .4 
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for promotion and promote them. The Learned Counsel 

for the applicants Further submits that by virtue of 

hfrj 
the higher posts the direct recruits ha-ve-'gst, they 

are likely to be promoted to the next higher post 

of Shop Suerintendents. Such promotions also will 

be subject to Finalisation of the seniority list 

and the applicants, in the event of their becoming 

senior to the direct recruits, thz will 	aiso be 

eligible to such promotions. 

(dictated in open court) 

(B.w.JAYAS IIIHM) 	 (o.SURYA RAn) 
Vice Chairman 	 Member. 

29TH APRIL, 1987. 
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